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12.30 hrs,

BLECTION TQ COMMITTEE
Tosacco BoApp

THE MINISTER OF STATE IN

. FHR MINISTRY OF COMMERCE

(SHBI KXHIFRSHEER ALAM KHAN):

I beg ta mowe:

“Fhat in pursuance of sub-section
€4) (b) of Bection 4 of the Tobacco
Board Act, 1075, read with rules 8
and 4 of the Tobaceo Board Rules,
1876, the members of this ~Heuse
do proceed te eleet in such mamner
as the Speaker may direct, two
members from among themselves
in serye ag memberg of the Tobacco
Hoard, for the next term commenac-
ing frem the 1st January, 1982 sub-
Jeet tp the other provisions of the
gpid Act angd the rules made there-
yader."!

MR. DEPUTY-SPEAKER: The

question is:

“That in pyrsyance of gub-section
(4) (h) of Sectiop 4 of the Tobacco

. Board Act, 197§ read with ruleg 3

1231 by

and 4 of the Tobacca Beard Rulek,
1976, the members af this Hause do
proceed to elect, in such manners
8s the Speaker may direct, two
members from among themselves
to serve, K as members of the
Tobocco Board, fgr the next
ferm commencing from  hg
Ist January, 1982, subject to the
other provisiong of the said Act and
the Rules made thereunder.”

The motion wag adopted,
= {
‘CRIMINAL LAW (AMENDMENT)
BH.L

#xmsrox_op TIME FQR PRESENTATION

Or RrrogrT OF Jomwy COMMITTER

SHRI D. K. NAIKAR: (Dharwad
North): Sir, I beg to move:

. “That thig Hguse do further e=-
tend upto the last day eof the firs
wegk of the Budget Sassion,
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1982, the time for prese1-
tation of the Report of the Joint
Committee an the Bill further to
em<nd the Indian Penal Ceds, the
Code of Criminal Procedure, 1973
and tne Indian Evidence Act,
1972.”

MR, “DEPUTY-SPEAKER: The
question }s: *

“That this House de further ex-
tend upto the last day of the first
week of the Budget Session, 1982,
‘the time for preseptatian of the
Revort of the Joint Committee on
the Bill further to amend the Indian
Penal Code, the Code of Crimiral
Procedure, 1973 apd the Indian
Evidence Act, 1872."

The motion was adopted,

12.33 hrs.

‘MARRIAGE LAWS (AMENDMENT)

BILL

EXTENSIQN QF TIME FOR PRESENTATION
OF REPORT QF JQINT COMMITTEE

SHRI K. MALLANNA (Chifra-
dyrga): I beg tq move;

“That this House do extend upto
the first day of the last week of the
Budget Sessian, 1983, the time for
presentation ef the Report of the

. Jeint Coramittee o8 the Rill further
to amepd the Hipdu Marringe Ast,
1955, and the Spmal Marriage Act,

.- 1854."

. ¥&. ‘'DEPUTY-3PBAKER: The
question {s:

" “That this Houpe do extend upto
the first day of the last week of
the Budget 3ession, 1882, the time
for presentation of the Report of

* the Joint Committee on the Bill

further to amend the Mindy Mar-
-“riage Act,” 1958 and the Special
Marriage Act, 1954."

The totien wis adopied,



